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SHRI ANNASAHEB GOTKHINDE : 
Some of (he arrears in individual cases are 
more than Rs. 7 lakhs or even Rs. 12 lakhs. 
May I know from the hon. Minister since 
when these arrears are outstanding ?

MR. SPEAKAR : He says, every infor-
mation is being collccted,

SHRT K. R. GANESH : It will not be 
possible for me to give you the details of 
all the 62 asscssees who are in arrears. But 
I can give you details of those assessees who 
are in arrears of Rs. 1 lakh and above. It 
is a big list...... .

MR. SPEAKER : You can lay it on the 
Table of the House.

SHRI K. R. GANESH : I am prepared 
to Jay it on the Table of the House.

SHRI S. A. KADER Rose-
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I would like to ask the hon. Minister 
one thing. On the basis of the submission of 
returns, these are the assessments out 
standing. Is the Government aware that 
when the contracts are signed, these are 
signed for a sum that is white and there 
arc other sums that are passed in blach These 
are also very large amounts. Has the Govern-
ment taken note of it ? Is the Government 
aware of it and, if so, is the Government

made. The Government is fully prepared 
about it. The whole machinery is there for 
checking such mal-practices.

SHRI S. M. BANERJEE : I am happy 
that the Government are realising income- 
tax arrears from actor* and aciresses. May 
i know whether some of actors and actresses 
make frivolous complaints to the Income-Tax 
Department against their colleagues to 
damage their careers so that they move up 
their market in the film world and, if so, 
what steps have b :en taken against them ? 
May I also know whether it is a fact that 
some of these actors and actresses have 
pleaded with the Government that they 
should be granted exemption like Members 
of Parliament who are also political actors. 
(Interruption). My first question should 
be answered, as to whether frivilous com- 
laints are made by actors and actresses to 
the income-Tax Department against their 
colleagues to damage their career and, if so 
what action has been taken.

MR. SPEAKER i That is too far-fetched 
a question and a vary general question, 
(Interruption)

Smuggling of Gold

*306. SHRI NIMBALKAR : Will the 
Minister of FINANCE be pleased to 
state :

(a) the estimated value of gold 
smuggled into India during the last three 
years at international and market rates, 
separately; and

(b) the modus-operandi of the 
smugglers for making payment against the 
gold outside India ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) There are no reliable means 
the value of gold that is smuggled into India 
every year.

prepared to ea&quire about it ?

SHRI K. GANESH: The Govern- 
•****; ..if fullyaware of this maJ-praetice in

5 Maioy have been

(b) The modus-operandi of smugglers 
for making payment against the smuggled 
goods including gold outside India >i* to 
make payment in foreign exchangeobtained 
unauthorisedlyKinaiirty■■■by r -  V,p.V
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(i) deflecting inward remittances to 
unauthorised channels

(ii) smuggling out of India goods such 
as silver, narcotics, and antiques

(Hi) obtaining foreign currency un- 
authorisediy from tourists coming 
to India, and

(iv) under-invoicing of exports and 
over-invoicing of imports.

SHRI NIMBALKAR : What measures
have Government taken to stop smuggling 
of gold into India ? Are these measuies 
considered adequate and if not, how do 
Government propose to deal with them ?

SHRI K. R. GANESH : As you arc 
tftwere, Sir, it is a very large question which 
the hon. Member has asked. From time 
to time we have informed the Parliament of 
the various measures that Government have 
taken to strengthen its machinery. 
Administrative, fiscal and legislative 
measures have been taken to .see that 
smuggling of gold into India is stopped. 
In our country, because of the very laige 
coastline, it is a tremendous task to see that 
these smugglers are caught at the proper 
time. I would also submit that, formerly, 
smuggling of gold was done by passengers 
bringing gold in vaiious forms in their 
baggages or by ships. But, with the coming 
in of certain centres where gold smuggling 
has become quite ostentatious and quite 
ostensible, what is happening is that very 
fast crafts are coming to various parts of 
our country. These are matters which 
Government are looking into to have fast 
crafts and see that proper machinery is 
created.

SHRI NIMBALKAR : Is the hon. 
Minister aware that, during the last war 
with Pakistan, smuggling had appreciably 
diminished ? If the coastal line is adequa-
tely guarded, then surely smuggling could be 
very much reduced. What do Government 
propose to do about it ?

SHRI K. R. GANESH : Government
have set up a committee, and that commi-
ttee’s recommendations about the type of 
craft that will be useful in checking the very 
sophisticated smuggling that is going on, are

under consideration, and as soon as deci-
sions are taken, we will be able to equip 
the Customs Intelligence Department and 
the Enforcement Department with the 
necessary craft that we need.

SHRI S B. G1RI : In view of the
failuie of the Government to check 
smuggling of gold into the country may 
I know whether Government is considering 
scrapping of the Gold Contra! Order in this 
country ?

MR. SPEAKER : That is too wide a 
question. Here the question relates lo 
smuggling of gold and not scrapping of 
gold control.

SHRT D. N. TIWARY- : May I know
whether Government is aware that the 
Customs Study Team went into this matter 
and submitted a report recommending 
several measure* such as the types of boasts 
to be employed ? Those recommendations 
have not, as yet, been implemented and so, 
smuggling of gold goes on increasing day 
by day. May i know whether Government 
have any intention of implementing those 
recommendations ?

SHRI K. R. GANESH : As I indicated, 
these recommendations aie under consi-
deration.

SHRI D. N. TIWARY : They sub-
mitted their report three years ago !

SHRI K. R. GANESH : The recommen-
dations are under consideration.

SHRI JYOTIRMOY BOSU : Mr.
Ganesh, on 28-7-1971 in reply to a half-an- 
hour discussion on the floor of this House, 
said that smuggling brings annually into 
India gold, etc., valued at Rs, 170 crorc$ in 
international market and Rs. 400 crores in 
Indian market, while the gold seized by the 
Customs Departments now average around 
half a crore of rupees a year. In that 
context, may I ask the hon. Minister the 
principal source of purchasing gold in the 
international market ? Is the money 
acquired by under-invoicing and over-
invoicing ? Would you kindly tell u» what 
encrgetic steps* apart from Madangopal 
Kaul’s report or whatever bogus report it 
is—you want to take to stop m*!*



17 Oral Answer* CHAITRA 18, \ m  ISAKA) Oral Answers IS

practice which is ruining the economy of 
this country—under- invoicing and over-
invoicing ?

MR. SPEAKER The question is about 
smuggling.

SHRI JYOTIRMOY BOSU : Under-
invoicing and over-invoicing is there.

AN HON. MEMBER * That is the 
modus operandi.

SHRI K. R. GANESH 1 As 1 have 
alreadiy indicated in my answer, the leak-
age of foreign exchange through under-
invoicing and ovcr-invoicing is one of the 
sources through which this gold smuggling 
is financed. There was a Study Team 
appointed by the Government and its report 
has also been laid on the Table of the 
House.

SHRI JYOTIRMOY BOSU : All the 
bogus. I have given you the reasons. It 
did not examine the witnesses.

SHRI K. R. GANESH : The report of 
the Study Team is now under tho active 
consideration of the Government and 
we are also informed of the various stages 
of the consideration and whatever remedial 
measures have been suggested in this 
Study Team’s report will be implemented.

MR. SPEAKER ; Shri Mukhtiar Singh 
Malik—absent.

Shri Birender Singh Rao—absent.

Shri Vekaria.

Insurance cover for Pressmen

*308. SHRI VEKARIA :
SHRI D. P. JADEJA :

Will the Minister of FINANCE be 
pleased to state :

(a) whether Government are consi-
dering the introduction of special insurance 
covet for Pressmen covering riots and other 
ris ky assignments; a«d

(b) If so, the salient features of the 
tcheow t

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) : (a) 
No, Sir.

(b) Does not arise.

SHRI VEKARIA : Recently, at an
international confeience, our representative 
has supported such a special insurance 
scheme for journalists and for pressmen who 
are working in riot areas or in riskly assign-
ments. Our Government representative 
admitted such a scheme. So, in the near 
future will the Government introduce such a 
schcmc in this country or not ?

SHRI YESHWANTRAO CHAVAN : 
An effort was made by one of the memfcftrrs 
of our Delegation that the Human Rights 
Commission should accept this convention. 
It is not as if one country alone can imple-
ment it. The effort was that the Human 
Rights Commission should take up this 
question as a principd and lay down certain 
guidelines. It has to be an international 
convention. So, India is> taking the lead in 
this matter so that the Commission might 
accept it.

MR. SPEAKER : Mr Damani—absent.
Mr. Suryanarayana—absent.
Mr. Jagannuthrao Joshi.
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